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pushing the employees into agitational
path.

I, therefore, urge upon the Govern-
ment to take steps for immediate set-
tlement of their demands,

(viii) CRASH OF AIRCRAFT FLOWN BY
SBRT SANX.Y GANDHI.
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Maruti Ltd. (Acq. &
Ord. and Maruti Ltd.

¥ %R X g Yo W g
feor Jg dqg ww ¢ fw it
dag wEr N o &% @8 W€ wfaw
- wRxwmragagh § fs an
e g I iy o o
U TR 1 e waw wirsy
¥ for 7 g wid

Y TR AR AW (WY
wegw wReq,  frawmeT I & yarw
¥ wrft g Freeft o | Qar fiear
war agaws A fec g wg qwT)
¥ v WA ¥g [ AEAT { | AW
qem Awgry o gorafow )
% Wi s ¥ qoT WEAT §
#@ ¥ w4y W 5 o
o A R OAG I E gEml
= & !

12.43 brs,

STATUTORY RESOLUTION RE:
DISAPPROVAL OF MARUTI LIMI-
TED (ACQUISITION AND TRANS-
FER OF UNDERTAKINGS) ORDI-
NANCE—contd,

AND

MARUTI LIMITED (ACQUISITION
AND TRANSFER OF UNDERTAK-
INGS) BILL—contd,

MR. SPEAKER: Now we resume
further discussion on the Statutory
(Rajapur): Sir, pleasa note dO'Wn that
Prof. Dandavate

PROF, . MADHU DANDAVATE
(Rajapur): Sir, please note down that
we have already begun late,

MR. SPEAKER: I will cut down 15
minutes,

PRDF MADHU DANDAVATE:
‘Mt . Speakir, Sif, the entire question
ummmmm

Disapp. of 2 54
Transf. of Undemkmoc)
(Acq. & Transf. of
Undertakings) Bill
an Act through the Bill that has been
presented over here for consideration,
I totally oppose.

Sir, I am not concerned about the
personalities involved, I am  more
concerned about the perspectives and
the policies” It is not possible to avoid
the various circumstances and the
hackground under which the Maruti
Limited was set up, the letter of in-
tent was accepted and the Maruti
factory was allowed to proceed fur-
ther with its work. Therefore, I
will have to give a little background.

In the sixties, the Government had
already formulated certain economie
policies and if due to the objective
conditiong in the country, the eco.
nomic policies of this country had
changed, I had no objection at all.
But if the economic policles and the
financial approach is changed only
to suit a particular individual I would
say that it is the most objectionable
orientation and reversal of policy,

In the early sixties—in 1962 to be
very exact—in this very House a state-
ment was made by the Minister of
Steel and Heavy Industries, that the
highest priority will have to be ac~
corded for the automobile industry
to be expanded in the public sector.
That continued to be the official policy
document and pronouncement of the
Government of India. It was the very
Congress Government that was in
power and, I am sure, that after due
consideration this was the policy
orientation that was given, But in
spite of that, the policy was reversed.

When Shri Sanjay Gandhi put up
a letter of intent, the letter of intent
was accepted. Here I would concede
that .this Government has jperfect
right to go ahead with any policy that
it wants to pursue. Even when the
letter of intent was accepted, in pre-
ference to some other letters of intent,
four important conditiong were
laid down, I am very clear
ih my mind that all these four
cbndiibm were violated before the



